
'
IN THE CENTRAL ADniNlSTRAIiyE TRIBUNAL, PR BJCI P^r-^ENCH

OA 1563/1994

New Delhi, this 10th day of Oanuafyt 1995

Shri P.T.Thiruvengaoams Hon^ble Reniber(Aj

3mt« Heera Dsui
u/0 late Shri Mahesh Kumar
Qr.No.S, Hari Nagar Ashram
New.Delhi ** Applicant

Sy Shri S«S» Wainee, Advocate

ys.

Union of India, through

1, The General Manager
Northern Railway
Saroda House, New Delhi

2» The Dul. Railway Manager
Northern Rly «, New Delhi

3, The Dul. Supcit. Engr. (Estate)
Northern Railway
ORF! Office, New Delhi .. Responosnts

Shri K.K. Patel, Advocate

ORDER (oral)

The learnea counsel for the applicant states

that he is expecting a favourauie oi sposal of the

.relief oy the respondents. Accordingly he wishes to

uitriCiraw the OA with liberty to file a fresh OA if

there is any such need,

2. Iccordingly, the OA is dismissed as not pressed

and the applicant is given liberty to file a fresh OA

if there is any need. No costs,

(P.T.Thi ruvengadam)
nefriOEir (A)
10.1.1995

/tvg/


